
CENTRALL ?DMIMISTATIVE TRIBUN?L 
?%HMEDPBkD BENCH,PHNEDABAD. 

No.: 

To, 
Shrj 

5th Floor, BID Patel House, 
Near Sardar Patel Colony, 
Post Navjivari, Nararipura, 
Thmeda Jad- 1', 

Date - 

fpplicanL(s). 
v7s. 

Respondent(s). 

In continuation of this office letter of even no, dated 
& reminder dtd. ___ regarding office 

on objectis in above mentioned application filed by you, take 
notice that as you have not removed objections so far, the above 
application is placed in objection board on ____ 	for 

o favour of rejecting it or for favour of such rder as may be 
deemed fit by the Hon'ble Registrar. 

Yciurs 	t.hui1 

DEPUTY REGIi R (u) 
C.A.T., PHNED?IBAD. 

CENT RkL DMIN 1ST RATIV T RIB T 
AHI€DABAD BENCH, 	DJ31 

No.: 

	

	 5th Floor, BD Patel House, 
Near Sardar Patel Colony, 
Post Navj ivan, Naranpura, 
Ahmedaad-14. 

Date :- 
To, 
S h ri 

- 

	

	 _Applicant(s) 
V/s. 

_Respondent(s) 

S ir, 

In continuation of t: is off i e letter of even no, dated 
- & reminder dtd. 	regarding office 

objections in above mentioned application filed by you, take 
notice that as you have not removed objections so far, the above 
application is placed in objection board on 	 for 
favour of such order as may be deemed fit by the Hon'blè 	

.1 Regist rar. 

Yours faithfully, 

DEPUI'Y REGISTPAR(J), 
C.h.T., ?tHMED?BAD. 
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0. '\./2 23/92 

Date 	i Office Report Order 
---------F - - ----------------4-------------------------------- 	- - -, 

15.5.2 1 Heard learned advocate Mr. Pandva for 

the applicant. Admit. Iscue notice to the reson6:nt3 

to file reply within sii< weeks on merits. L\Tb suhstanc 

interirn relief. The learnec avocatc 	Pani 

for the aoplicant 	-oes not Dreas the same. 

1 	 (R.c. 	F3hatt) 
Member (J) 
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A 	(12) 
I Present: Mr. I.M. Pandya,, Mv/Apt. 

3.8.92 
1 

Mr. Akil Kureshi, 	dv/Res. 

Mr. Akil Kureshi for the respondents seek 

four weeks time for filing reply. Time granted. 

Rejoinder if any be filed within two weeks thereafter. 

List before Registrar for completion of pleadings 

on 30th September, 1992. 

f\ 	' 

(R.C.Bhatt) 	 (N.V.Krishnan) 
I Member(J) 	 Vice Chairman 

vtc. 	- 
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* 	 S 	 - 

M.A.t4o. 20/94 in O.A. 223/92 

Date j Office rrt 	 Oner 

25-1-1994 	 None present for the applicant. 

The applicant has filed M.A.20/94 for 

early hearing. Mr. Akil Kureshi for the 

respondents is present. The case is fixed 

for final hearing on 16th February, 1994. 

M.A. 20/94 is disposed of. Intimation 

to be sent to the applicant's advocate. 

Call on 16th February, 1994. 

(V.Radhakrishnan) 
Member(A) 

vtc. 

16-2-94 	 Learned advocates are present. 

At the request of Mr.Variava,adjourned 

to 02-3-94. The matter is fixed for 

/ petemptorily on02-3-94. 

(V.Radhakrishnan) 
Member (A) 

*ssh* 



O.A.223/92 	 - 

Date 	Office Repo± I 

2-3-94 Learned advocates are present. 

Mr.Variava states that the matter is under 

onsideration in the department for refixing 

the pay of the applicant as per the letter 

dated 10-2-94, issued by the Government of 

India, Department of Telecom, New Delhi. 

4r.Pandya states that 	the applicant will 

retire in Septernber,1994. Respondents are 

hereby directed to take action on represerita- 
- 

tion of the applicant and fix te pay 

not later than 30-4-194. 

Call on 6-5-94. 

/(C& 
(V.Radhakrishnan) 

Merrber (A) 

ssh 

6-5-1994 1 	 At the joint request of learned 

counsel( f the parties, adjourned to 29-6-94. Ir I 

(Dr.R.K.axena) 	 (V.Radhakrishnan) 
Member (J) 	 Member (A) 

vtc. 



CAT! J / 13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.LNO. 	3 JF 1992. 

DATE OF DECISION 2O-5-14. 

Jet'- ibhaj Kscrss Pstel 
	

Petitioner 

I 	Pa'(Tys, 	 Advocate for the Petitioner (s') 

Versus 

Respondents 

Mt. AkII Kursbj 
	

Advocate for the Respondent (s) 

The Hon'ble Mr. i . 	 •'rn 

The Hon'ble Mr. 	 3axen, Jucicia1 Member. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment '? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



Jethabhai Kachardas Patel, 
Suh.Divisional Officer Phones, 
Telecom District Manager, 
Junagadh. 	 ..... Applicant. 

7ersu,s. 

1. Union of India, 
Secretary, 
Posts and Telegraphs 
Department, New Delhi. 

2) The Chief General Manager, 
Telecom Circle, 
Khanpur, Ahmedabad - 380 001. 	..... 	Respondents1 

Advocate: Mr. I.M. Pandya, learned advocate for the 
appi. Ic ant. 

Mr. Alci.l  Kureshi, learned advocate for the 
respondents. 

J U D G ME NT 

O.A.No, 223 OF 1992 

Date: 29-6-199. 

Per: Hon'hle Mr. K.Ramamcorthy, Adin. Member. 

Counsel for the respondents statethat consequent 

to order dated 10.2.1994, the department has passed 

another order dated 24.6.94 fixIng the applicant 1 s pay 

at the stage of Rs, 3300/- with effect from 1.5.1990. 

The counsel for the respondents further intirate3 that 

the Government of India has since issued a further 

circular dated 1st June, 1994 wherein it has been 

clarified that issue of these orders will not affect 

the next normal increment date, in view of this 

clarification, the fear expressed by the applicant that 

3/- 



-3- 

he will undergo financial loss with this change in 
LC 

increment is no longer valid. On this submission 

he seecs permission to withdraw the application. 

Application is disposed of as withdrawn. 

(tr 
Member (J) 

( Of 

X~-) 
(K.Ramamoor'chy) 

Member (A) 

vtc. 


